
IN THE HIGH COURT FOR THE STATE OF TELANGANA

AT HYDERABAD
(Special Original Jurisdiction)

WEDNESDAY, THE FIFTH DAY OF AUGUST
TWO THOUSAND AND TWENTY SIX

PRESENT

THE HONOURABLE THE CHIEF JUSTICE SRI APARESH KUMAR SINGH

AND
THE HONOURABLE SRI JUSTICE G.M. MOHIUDDIN

WRIT PETITION NO: 25683 OF 2026

Between:

AND ...PETITIONER

M/s. Doctors Crop Care Limited, plot No. 21 , g-7-201113, p.V. Enclave, 3rd
Floor, Old Bowenpaily, Secunderabad - SOO 011, cSTtN. 36AADCD47S4G1ZO,
Rep. by its Managing Director, Sri Boppudi Venkata Siva Rama Krishna

[ 34881

Central Tax, Medchal GST Commissionerate,

1 The Union of lndia, Reo. bv its Secretary, Ministry of Finance, Department ofRevenue, North Brock, irrew Dethi _ I iiiotjr . 
"' """ , "' '

2. The Commissioner of
Hyderabad.

3. The Superintendent of Central_ Tax (GST), Fatehnagar Range, KukatpallyGST Division. 3rd Ftoor Lords Cou.t, ffi (; 66 ano er, Sy. No. 166, UshaMulapudi Road, A.S na;, r.ragai, Kp'rB:H;H;;. _ soo ot24. The Assistant Commi
oi,isio n,' inl' r,il il:;:. tjdl r"""illl J;,,,ilt, I 3i"il3 li?l,lis,iyMuttapudi Road, A.S. naju rvagar,'rutr',rrl, rjyj.l bad _ i00 Ot2.5. Axis Bank Limited, CBE

fi ::* j,1,,l[]"&":f; :,5,J:;:X',x1,:iil;]';i,,J,:,,1.:,1.j,',ff lif.,:llf,

...RESPONDENTS
Petition under Afticte 226 0f the constitution of rndia praying that in thecircumstances stated in tht

to issue a writ, order o,. 
' "'0"" filed therewith, th
d irection, r"r" o*ori" ;;,;'T"t::I ::,0 :1T:::



certiorari, calling for records and quashing the impugned order-in-original No.

21112024-25 dated 17.01.2025 passed by the Respondent No3, and the

consequential notice in Form GST DRC-13 dated 03.06.2026 issued by the

RespondentNo4attachingthebankaccountofthePetitionerheldwiththe

Respondent No.5.

l.A. NO: 2OF 2026

l.A. NO: 3 OF 2026

Petition under Section 151 CPC praying that in the circumstances stated in the

afiidavit filed in support of the petition' the High Court may be pleased to permit the

Petitioner to operate its nanX account No 91 1020036002787 maintained with the

PetitionunderSectionl5lCPCprayingthatintheCircumstancesstatedinthe

affidavit filed in support of the petition, the High court may be pleased to suspend

the impugned Order-in-Original No' 21 112024-25 daled 17 01'2025 and the

consequential notice ot attachment in Form GST DRC-I3 dated 03 06 2026

::'J"':11:: ilesp e t ti o n e r : s 

I ii,ffi i:: ",
Counsel for the ResPondt

c o u n se r r o r th e Re s p o n d e n ts N o 2 
I3 f; 

' .'r",lflli lt## 3 F ? t''

Counsel for the Respondent No'5: -"

the Court made the following: ORDER



I

IN rHE HtGH couR'Iis$#f^r^f 
E oF TELANGANA

THE HON'BLE THE CHIEF JUSTICX Sru APARESH KUMAR SNGH

rHE H.N'BLE t*"$St' G'M'M'HI,DDIN

25683 OF 026)
WRIT NPETITIO No.

DATED: 05'08'2026

Between:

;; ;;",",,:llo^l:,lt'.::,::1i,i *oppuai Venkata Siva Rama Krishna'

Li5 ;11,x#filltll.1lJ""'o Petitioner

AND

l[ Y;i'x.ul.*;, 
, 
y'['xl:if,' lllT 

",n.,=l)ePanrnent ot Rcr enue' ''rc . ResPondents

ORDER:

Heard Mr' K P Amarnath Reddy' learned counsel represents

Mr. Kailash Nath P S'S' Iearned counscl tbr thc petitioner and Mr' Dominic

Fernandes, Iearned Senior Standing Counsel appears for Central Board of

lndirect Taxes and Customs (CBIC)'

2. The rvrit petition has been pret-erred against the order-in-original' dated

17.01.2025 passed under Section 73 of the Central Goods and Services Tax

Act.2017. lor the tax period July' 2017 to March' 2019 by respondent No3

irnposing tax and penaltl'on the petitioner'



-

3. The

knou. 3beu1 the ,iabilit_r 
onlr upon issuance of.

DRC- I 3 dared 0.1.06.2026

a.lleges thal the irnpugnetl

lbr attachrnent of its bank

order is contrar). to law and
of narural .jusrice its the sarle has been uploaded on

petrtioner has

IJe subrrits that solne

th is Court alleging that it has colre to

-earnishee notice in Forrr CiSl.

account. I.hepetitioner

violative of prrnciples

the GSTIN pofial r.r, ithout

fbr the petitioner

appeai against the

been occLtrred in

approac:hed

sen in-e on the pcutionel

4. Horvevcr. alter some arguments. learned counsel
seeks Iibertl.to the petilioner to preler an

de la_r rn i-qht havc

rmpugned order

approachin-e the
appellate authoritr and thereibre. the apperate authority ,ray. be direcred to
consider the appeal s-vrnpa thet ica lir

5 l-ea'ned coutrsel fbt thc responcrer)t Depai-t,,ont subrnits that the
petitioner is at Iibertr to p.efer an appeal against the ir,pugned oraer taking

all the grounds as are a'ailabie to it in law and on facts befrrrc the apperate

authority in respect o l- the sLrbject tax period.

6 Ho* ever. upon hcarine the leamed counser rbr the pa(ies. since the

petitionel seeks libert', to pref'er an appeal. *e do not rvish to comment on the

merits of the contentrc,ns raised by the parttes,

1 . Having regard ro the albresaid tacts and circLnnstances. r.ve are inclined

to allou lbert1 to the petitioner to approach the competent authoritv u'ithin a

f
per\od 

o t\\ 0 \\eeks ftoln todal ri ith statutot\ pre-deposit and a dela)



To,

condonation apptication lor submission olappeal The petitioner may take all

such grounds of lau and tacts in the merno 01-appeal as are availablg t0 it,

Needless to say, if the appellate authoritl is satistled on the point of delay,

proceed to decide the appeal on merits in accordance with law within a period

of three rreeks thereatier. During thc pcriod o{'t,uro ileeks rvithin rrhich the

petitioner has to file an appeal. no coercivc steps be taken against the

petitioner pursuant to the impugned garnishee notice.

8. 'l'he \\,'rit petition is accordingll, disposed of, 'I'here shall be no order as

to costs

Miscellaneous applications, if any pending, shall stand closed

SD/. A.H.S.GOWRI SHANKAR
ASSISTANT REGISTRAR

//TRUE COPYII

SECTION OFFICER

1 The,Secretary, Ministry of Finance, Department of Revenue, Union of rndia,North Block. New Delhi - .1 
1O 001.

The Commissioner of Central Tax, Medchal GST Commissionerate,Hyderabad.

,3rt3i 
to sRl Dor\'4rNrc FERNANDES, sc FoR

Two CD Copies

3. The Superintendent of Central Tax (GST), Fatehnagar Range, KukatpallyGST Division,3rd Ftoor, Lords Court, Ff"t (;. iO-anO et, Sy. No. 166, UshaMuttapudi Road, A.S. Raju Nagar, fpHA, iydl;ad _ 500 072.4 The Assistant commission-er of centrar rax and customs, KukatoarvDivision, 2nd Ftoor, Lords.Court, pi"i-N;. io il ar, s,,*ni;. ;;:i"USiMullapudi Road, A.S. naju Nagar,'Xutrtprify HVO.r. abad _ SOO 072.5. The Branch Arlanaoer 
. Axis_Bank Limited, CBB Hyderabad Branch, 6-3_

f,ili,?;fjl- 
Froor,"G p,ri,-neiiv il#; [iinruno,, Besumpet Road,

6. One CC to SRt. KA|LASH.i]ATH p S S, Advocate tOpUCl' ,?r"r3," 
to sRl N BHUJANGA *.,';'ffi toricitor Generar or rndia
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CENTRAL BOARD OF CBIC
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HIGH COURT

DATED: 0510812026

ORDER

WP.No.25683 of 2026

DISPOSING OF THE WRIT PETITION

WITHOUT COSTS
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